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explained as to how the C.7.0. was conpatent to issuc this \
circular. We may assume [2r the sake of argument thet he mav bDe
so competent,/in the absence of any material shown to that

offéct, we cannot act on that assumption. The respondrnts L

have not explained in the c¢ounter as to what 1s the Staoltus anc

;éigénﬁ Sf'ﬁbwéfé of Divisional Safety Officer, whether he is
ééﬁné&téd with the operating Department ang whether he could
discﬁerge the functions of Senior Dﬁvisional Operations Monager.
The_ﬁeéessity to expept'sueﬁ explanation in the reply wticnh is";‘j

noﬁrﬁfféred 5150 becomes relevant in the context of the further
iﬁﬁifuéﬁions issued by the C.P.O. on 16.6.73 towhich refrrense - -«
Baa b%eﬁfmade in para & of the reply, ~yat, circular, in terms.qf 
, . R
Railway Board letter dated 16.10.73,ﬁ¢gggs thet disciplinary ~(
acfién éhéuld he initiated and finalised by the authérities under
whoge‘adminiétrative control the delinguent employrme may he
v ki and that the Roovd bhuve gl ctates that Ly owolla e

procedurally wront [0 AR Lthority o initieve and linellre

Aisciglivery proceslin’ amminst £ne employ-e who it 0t Wiy e r

its administravive counitrol. It was ment ioned that the Bosra

S

i

sfter citing an ax2mple nave statel Uh t discivlinary autiriti

a2

ficer,

i case of SMs/ASMs cwuld he only an ormecatlng depart: ent <

]

riran thouoh SHS/ASNS ars entrusted ibh cominercoinal duties as well.
The circular also states that in respect of one starfT of operating
Gecartment both the Divisional Safety Cfficer end Divisiocnel

Operating Manager cannot function as disciplinary suthority as 1t

will vitiate the basic concept of 'one servant one master’ .

Fi

principle. 1t further clarifies that.only Senior DOS anc DOS
¢an function as disciplinary authority in respect of staflf of
operating‘department with regard to all offences comnited Ly the
staff-~whether operation, commercial §r safety, etc. That clearl
goes to show that unless it was shown that the DEO in the Instant
case was functioning as disciplinary suthority in respect of staf

of operating dep%;;mpnt, he could not initisate the proceedings by

) e
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Thay furthor o not dispute that the b ar weEheet was inuusd

By tiie civisional Safety Gfficer.

5. It is cormen ground that the Senlor Divigicnal QOperat . ins
Manager was thm apzointing authority of the applicant., The

quenstiaon is 45 to whetner tne chergemmemoﬁAHdum‘having D an

issued by th@fL ivisional gaflety Offiéer wﬁo wWas ldu@r in rank
than the appainting authsrity énd #1580 not being the Glsciplinakly
éuthority, Wa s campptedt to issue tne semo., Toe learned counsel
for the aprlicsnt Sougnt to rely on instructions of the Railway
Hoard issued From tims ﬁo time defining the authority competent,
Lo 1lmnpose malor penaity and tC submit that the Divisional

Safety Oificer vwho issuves the CASCZe-Memd was Not the comnete:nt

Authority, more so as e pelonged to Safety Dedartiment, win recs

thoes nppliﬁthtIWHS-wﬂrkiﬁq in operating Departmant.,

In this conn@étﬁon it i¢ strated in the reply of the respon encs

that the Seniér Divisional Oper%tions Fonager and the Divisicnal
; . .

fTicer were empoverec to exercise the powers of the

24

clsciplinsry Udtl ity in resnesct of Ooerating staff in a Loivicilgr
Upto 16,6093, 0 7Lus tie kuarqo—mmmo could De “isc ucd Ly the

Divisicnal .hcty Officer. Howsver, tha order of penalcy was

1005 e by-thegdisciplinary autnority nimself, i.e the =erior

Divisional Operations Manager
6. The learned counsel for the respondents has shown us

letter N>, P~9Q(D&A)/Misc./ dated 23.8.84 issued by the Chief
Peﬁéonhel OffiCPf, 5C Railway which clarifjes thaL,Senior
Divisional Safety Off ficer/Divisional Safety Officer in a

divisional 5et—up forms a part of the operatlng department dnc

he could exercise - the poers of dlsciplinarypagthori%y in

respect of operating staff in a Division.  However, the said
letter dogs not refer to any authority éonfefred_on the Chief
Persénnel Cfficer to issue the saigd circular'fto-a lower auther;-
The ciarificafion.has alsc not bheen issued Bynthe General Hanaqm

of South Central Raifway. The respondents have.not in their rez)

L
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initiate the discillin.-ry procesdginss.,  In other words,
o a
it is not shown that tie DI0, was/c mpetent authgsity, alghoush

| * , i
below the rank of the D30, to institute the enguiry in whaoch ¢

1

case only the ralic laid down by the Lupreme Court would %

. Have been applicsble., £ince the position is rendered

[N

”ﬂdogbtful about the competency of the DIO to issuw the

éhBet in the above menbioned Ccircunstances, we Mave no -

. 1
WY e pat ive B S_— : ler - l
~alternative buc te guasn UNe impugned orders. St

i N . . . . :

B 8. Mr.J.R.Copala Ra©, Standing counsel tor Lhic Nallwsys

strenously urged ~hst the satety departisnt is inextricadly -
1o ~ - . -I

connectesd with the ovarating department ans ther=fore the i

DSC counld not be s2id to be a person thoroughly unconnected
with the ooerating secticn:in Jhich the applicant was wol dnd.
Ty, that Sense, acorraing b the learned counsel, LIere Wi "

vnder .
AgEbing illeaal 18 ,the Cennral) Delenallon of Fowtls [ane it
Ehe oy TURD e Chesrgeee g ey s dpocar i by L BTO e e
L]

oy Lhe Sr. DOM o« wns Le diacioliosry aulhovity. Lo

Aifiiculty in Acce ol ing tnin argumant P et itoiun o not o shiown

N

that Ehe Sr. DOM had specifically autnorised the DO to act
in the instant casr or had aven subimguenitly rarifies Lhoe
s

. issuance of charge-mens. The charge-memo ohvigusly sShould have

recited that 'as authorised by the Sr. DOK the charge-memod

o)

was being issued.’ Although it purports to bé issu=ad by a

(
competent authority whose designation iz stated af NSO/Hubli,
simply because it was issu=d {rom the office of DkM, Trans-
portation éranch, that does not automatically spell out the .
authority of the D50, nof spells out the authority gliven to .
him by thelSr. Divisional Cperating lanager. FMay ke this 1s ™.
Oﬁly a technical aspect and in the routine way under whiéh

-

the Jif ferent wings of the Division may be functioning

sverybosy concerned mey be knowing that thh Safcty an? tne
Operations Sect}ons under the same Operating Manager would be
part of the same establishment. That is not sufficient to e

fur
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AN auLnority other thap tne authoricy competént Lo 1o s

imousnce OF charge g 1n Fesonret of A stail 1In Opsrat. ip

Gomer b nt . Unfortunatsiy the responients nave Tot Given

necesanry particulars in thelr reply on tnis aspect. TNt
~recisely 15 the contention of the leernzd counsel tor the
Applicant, L .

7. Inn 157 and another ¥s. TAn waslapoan, (1996) 2 Scc oiat,

L

the Aon'ble Zupreme Court has iaid down Lhat initiation of

deparimental proceeding and conducting an enguiry cen Doy

,-
-
=
W

‘ .
sroposed penalty. Thae said principle has been reiteraced

oy Followins the said decision in Joint Secretary 'O tine
H{ome . Decartnent, Meiras and Qthners vs. h. Ramalinianm

were pleased to negalive

in

1996 {&) S2ALE whers their Lordship
P e
the contention that the DIP who Na . issued “he charge memo hzd

-6 jurisdirtion to issue the same singe he was not the
aprolinting autnority. On the strength of these decisions
there Sshould be no difficulty if the matcer had stowd only

with the ifsuance of the charge-meed ans initiation of

g:aLuL:-_:---.i.i}n_;:., Ly L DEO - Lot ol e e bt Loy gt e Ly,

namely, the Sr. Sivisional Operationsg Manager: If that were

the omly pas1s, then, with respect, in view Of the decisicab
:v{,pb-'Lde ! .
of the Supreme Court, we have to naqatlve ehat contention,

However, the facté in the instant cafe oermlt us to distinguicsh

it on factq from the decisions LH the Supremp Court, with the

3

w3 il o -

result their ratio would not apply. The distinguishing featute|]

. ?L‘-'

as discussed above is it hax not been choun by the resgonds=gp’

firstly that the 5L bivi icnal Op rating bandger had

" P ] § 31 - I

specifically a urhorlsed tne DlVlJaul al Safety Officer, Hubli

]
b ,

to issue the cnarge-sheet or initiate the proceedings against

' o . L Ve

the topiicen:! in respect of the subject mﬁtter of the enQu*"E-

- .
dhvr v el v

Tt has also not been sShown that the D0 wasb concerned with the

Lo
- b

operating uectlon and if he were not, whether the Divisiora?l

SLb e B R R
Sr, Operatlona Ianagpr LOUld na"P authorlbed hlm at all to
) ZL:{ -
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#{ clothe & person with jurisdiction to ipstitute Gisciplinsiy
|
proceedinas.  In the absence of Fhat fzct | being estal.lisni-d

- - . - iyl - L e S e e e
LS Ve SGfe CUNETIALNOT Lo Lhold that we aie

ot fatisfied that the Livisions) . Cafety Wilicer  an SOl oil

o institute tho procesdinlg. Thare can L& no guarrel on
i
trie propositlion that under Rule £ of the Rerlwey Zerv.ce (Lid)
; o R o L : .
fules, it is only the disciplinary Authority wno cat inLolbtite
4 gisciplinary proceeding and that Can e exaoanded S only o
the extent that a lower sutnority who issuss the chargs -sheet
] M .
has been authorised to do SO by the disciplinary author ity
" ~: hing beeen &cting unasr the authority given Ly the giscloline.
suthority. Since tnat element 18cks ip the instant case, th:
‘. .f ] . - . b - "
“) ‘ infirmity must 9% to the root of the concetency of tne

hold accoordinuly.

n
I

enjuiry wroceeding

with tie aforessid [inding it is not nercessary o

examine Lhe Secont polnt, :
|

we, however, Tind thal the Glle aLions hade AGalrst th

=0

applicant and winich were held proved were of a sericus natburs,
et Ldoulan by alvration af el o dal recotds wal alleongued o

Having resrd to the sAane, Since we arw giving benelit of

, technical ground to the apolicant, we leave it open wo Lo
\

respondents to initiate a frash proceecing agailnst the

-

applirant, if so advised, anid Lo deal with stractly in
- '_ n . .

i :
I A gccordance w?th jaw. In the result the.following orcer 15 ‘
x Ay 5 ~H5
et EC
T, "passed: - ’
. O R DER C
. : fﬁh;
v ' (1) The impugned orders are hereby seat aslide and ther o
T penalty impoused upon the asplicant thereunder is
e _ hereby guashed and set aside,
}ﬂ-'<:1'.» T DU . “‘"f ' ' " *
T . (2) The-respondents, however, wll} be at liberty to
. P
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BEFORE THE CENTRAL ADMINISTRATIVE TRIBUMAL. HYDERABAD BENCH
HYDERAPAD

0.A.0N0.1477 OF 1007

G BATYAMARAY AN b APPLTOANT

WO
THE GEMERAL MARNARER,

BREITH DYRTARAL BATLWAY
SELUNDERLBLD & AROTHER “rteaan RSP ONDENTS

COUNTER AFFIDAVIT OF RESPONDENTS MO.1 AND 2

1, hWijaviumar, S/0 Nagasswar Raog, BiEag ma}?P{

N
L]
Y
t

coupation, Davernmant Service, Rio i li, du heraby solaonly
affirm amnd state as under: ‘

. 0 1 am working as Sapior Divisional  Psesonns)

]

Officer at  Habli Division of Sodth Dentral Railmay. I am
filing fhis oounter affidavit on behalf o Hgespondents Mool

Aard 2 oas Y oam authorissd bo o deo ose,

[

e I have gone Shrough the couwntfoes of D.8.  and

W —

am wall ounversany sith $the farbks of thae ras

e 1% is submivtied Yhat the all&gaﬁimnfauawmﬁﬁ%
macds in paEra Aled of the DA, to bhe effact %hat the  da-aods
BOGLLTY i neh persissible under the rulew ;P& Gpecifically
deriad being bassless. Thie Hon'bla Tribunal by thair ardar
b &‘12.1@§$-in By Mo STR/94 was plsased o give libarty
£ the respondents to initiats freshk dismiplimafy procsadings
s2inst  the applicach in visw of wething asids  the éﬁi;ﬁi;

Luapossd upon Bhe applicant on beohmical grovund and obsseuin

o

Fhat  the allegations mads sigaingt Yhe apalicant  shich  wmere

bald proved were of & serious naburs, o there is on obher

WEE AUS FNIB are%z‘);w},

W__Z/’ St b.v.ions! Peisonnei Ofitcer,
L oa, s :
- — e wey i, g,

South Centtal Railway HUBLI.

-t

Assiziucg Poicennel (U ficer
T wqoy ¥l EY.
Souﬂ1CennaiRanayﬂﬁUELL

//\

A
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Divisional

wales,  in faclk,
the applioany. The applicant

the dnquiring suthoritiss aod

oot 8 puanishment,

-

plural relisfs sought for in

Hhe  snguivy  peocesdings and
anon-promotion as Station
Hsizales Ru.d375-E500 (RSP )

%L n

raply
submitbad that while Yhe appli

Bugeyintendent  at Badag Hai

Intarruption  of commuoicabion

and Sadsn Shation

i

Mo EHER was peraltbsd fo entar

Momttal  ~  Gadan stakions guring the abovs

Interruption. The applican
benident SBadag

e onouvearcs of Tatal In
Bfficar  (DBED) ard failed 4o
Ratlway Managse

suiant rolag

angd (2 Inatead,

toopara G.l. ot fhe

Ly SEavion,

[

Brrued lon

' )

2 aarnyn eanul ey
Lan peove hiis innooens befors
conducting & srupiicy L4self is

. | .
is slan ot saintainable Frae

the .00 f.2,. ane is gusshiioning
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL HYDERABAD BENCH HYDERABAD

0.A.N0.1477/97
Between: Dt, of Order:5,11.97
G.Satyanarayana
essApplicant,
And

1. The General Manager, South Central Railway,
Secunderabad,

2. Senior Divisional Operating Manager,
South Central Railway, Hubli.

s e sR2spondents,’
Counsel for the Applicgnt :_ Mr,K.Sudhakar Réddy |
Counsel for the Respondents : Mr,V.Rajeswara Rao '
coram:
THE HON'BLE SHRI R.RANGARAJAN : MEMBER (A)

THE HON'BLE SHRI B,S.JAI PARAMESHWARA RAO : MEMBER (J)

THE TRIPUNAL MADE THE FOLLOWING ORDER:

Mr.K,Sudhakar Reddy, for the applicant and Mr.V,Rajeswara Rao

for the respondents,
Notice before admission. The main point for consideration

is whether a fresh charge sheet can be issued in this connection |
eventhough in the earlier order in 0,2.979/94 permit for issue of a
fresh charge sheet against the applicant, if so advised in the body

cf the judgment;
In view of the above submission of the applicant, the enquiry

proceedings initiated is suspended till the OA is admitted or dis-
posed of, List it on 26.,11.97

e

DEPUTY RECISTRAR(J)

i

an
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c c;pvf to:
1. The Genpr#T Wanacmr, South Central Railway,~ 
Secundérnb . - ‘ gt

2. Snntﬂr Div1ﬂ1ﬁnal Opprﬂtinq Mwnager, Souﬁh‘dentral'Raflway, e
S Hubli, ‘ . L ‘;' . ‘ Co e

1._One coony: to Mr;K 5uﬂh kar Redﬂy,Advoc=te,cAh,HyAerahad
-4, One CODV tO Mr,V.Ra1anwara RQO,Add]. CGSC;CAT,HYAEY‘BHH(:!, . .

€. One duoTi‘"+e cony.
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Issued.
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ar Default
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J costs.

-
[
|

YLKR ‘ 11 Court

“--a—- e e T e g
e wanias dfumr

§ Contral Adminisiifive Tribunal

| Hew DERENTON
~ QR GRE ()

L

‘ ;
graraTy FraNs i
HVYDELARAT REMOY }

|
B T A T A




L

IN THE CENTRAL ADMIWISTAATIVE TRIBUNAL HYJERADAD BENCH HYDERABA

0.A,ND.1477/97
Befueen: ' Ot.ef Order: 26.,11.97.

G.Zatyansrayans
.o Applicant,

And,

1. The General Manager, South Central Railusy,
Secunderabad, _

2. Senicr-Divisional Operating Managern
Sauth Central Railway, Hubll,.

]
* .HGSDDndentS.

Counsal for the Applicant « Mr,X,Sudhakar Reddy
Caungel for the Aespandents & fir.V.32ieawarcs Rio

CORNM
THE HON'BLE SHRI R.BANGAZAIAN 3 MEMBER (A)
THE HON'BLESHRI 8.5.JA1 PARAMESHYAR ¢ MEMBER (2)

THE TRISUNAL 1EDE THZ FOLLZWI NG DROER: |

Heard Sri K.Sudhakar Reddy, for the applicant and Sri
Y,Rajeguwara Ree, for the respondsnts,
2. Admit, The interim order psssed on 5.11.97 shall be

continued until furthsr srders.




Capy te:

2. The Senicr Divis
Hubli,

3. One copy to Mr.K.SudhaharReddy,ﬂdﬁacata,CHﬁ,Hyderabéd.

4, Une copy ko Mr.\.Rajesuara Raa,ndﬁl.EGSE,EﬂfgHyderabad.

' 5, One duplicéte_&mpy¥
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IN THE CENTRAL ADMINISTRATIVE TRIBUNA L HYDERABAD BENCH HYDERASAD
Ma-323]§8 ™ 0.8, N0, 1477/87 =
Betgeen: SRS Dt. of Order: 30.4v98.,

Genaral Mamger, South Central Railuway,
Secunderab ads:

SﬂleUllenal Gperatlng Manager, South Central Ralluay,
Hublis! :

i Applica ntse:
And .

.« sR@spondaentsy

Counagl for the Applicants Nfﬁﬁfﬂajesuara Rao

-

Counssl for the Respohdents Mr;K}Sudhakar Reddy
CORAM: |

THE HON'BLE SRI R,ANGARAJAN MEMBER (A)

THE HON'GBLE SRI B.5.JAI PARAMESHUAR & MEMBER (3)
THE TRIQU&BL'MAOE-THE FOLLOJING ORDER:

Haard Mr . Pagesuara Rao ?Gr tHe appllcants and g§ri
K.5udhakar Reddy for the respcndents. '

Ve Pael that . A. s to be 2llowed as the responﬁantsx
are not put to any dlsadvantage by the interim order. Hence M.Ae is

dlsmissed.
P,

DEPUTY REGISTRAR

TO _ '
%, The General Manager, South Central Railuay, Secunderatad.
2v Sr.Divl. Operatlng Manager, South Central Railuay, Bubli.

3. One .copy to mr U /Rajeswara Rao,Advocate,CAT, Hyderdbad. .
4. Ons copy to Mr.K Sudhakar Reddy, Addl.CGSC,CAT, Hyderabad.:

5g One duplicate capy.
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iN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH
' AT HYDERABAD

* kK kk

0.A.No0.1477/97. : Dt. of Decision : 17-03-99.

concluded by imposing |

G.Satyanarayana : .. Applicant.
Vs

1. The General Manager,
SC Railway,

Sec'bad.

2. The Sr.Div].Operating Manager,

SC Rly, Hubli. .. Respondents.
Counsel for the applicant "+ Mr.K.Sudhakar Reddy
Codnsél_for the respondents : Mr.V.Rajeswara Rao,

. Addl.CGSC.
CORAM: - : &

THE HON'BLE SHRI R.RANGARAJAN :MEMBER (ADMN.)

THE HON'BLE SHRI B.S.JAI PARAMESHWAR : MEMBER (JUDL.)

LA &

ORDER

ORAL ORDER (PER HON.Mr.B.S.JAI PARAMESHWAR{E MEMBER (J))

r i

Heard Mr.K.Sudhakar Reddy, learned counsel’ for

the applicant and Mr.V.Rajeswara Rao, learned counsel for

5

the respondents.
2. During June, 1991 the applicant was issued with a

chargememo by the DSO, Hubli. ° That charge sheet was
: ., the
4 penalty. The applicant challenged

the penalty before this Tribunal in OA.979/94. On 6-12-96

the said OA was disposed of by the following directions:- \\\

"(1) The impugned orders are hereby set aside and
the penalty imposed upon the applicant thereunder
is hereby quashed and set aside.

S

.2/~




et
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(2i The respondents, however, will be at liberty
to institute fresh disciplinary proceeding

against the applicant, if so advised, as observed
earlier in the judgement.”

In fact the punishment impqsed by the authorities was set
aside and liberty was given to the respondents to proceed
afresh, " if so advised as .gtated in para-9 of that
judgement. |

3. Accordingly, the respondent authorities issued a
fresh charge memo No.H/T.195/Dy.SS/GIN/97 dated 7-2~97
(Annexure-II) by Sr. DOM, Hubli.

4, The applicant has filed this OA to set aside the
said charge memo No.H/T.195/Dy.SS/GIN/97 dated 7-2-97

(Annexure-II} as arbitrary and void-ab-initio and for a

- consequential direction to the respondents to consider the

case of the applicant against the restructured posts of
Station Superintendent/TI in the scale of Rs.2375-3500/-
w.e.f., 1-3-93 on par with his juniors, duly following the
procedure for restructured post and arrange for refixation
of his pay and arrears etc., due to him.

5. This OA consists of two prayers (1) to set aside
the issue of the charge memo dated 7-2-97 and (2) to
promote him against the restructured post. Both the
reliefs are not related to each other. Hence, the OA 1is
confined only to the first praver. The applicant is at
liberty to institute such judicial proceedings as he deems
fit for obtaining the second prayer in this connection.

6. The respondents have filed the reply stating that
the éontention of the applicantlgg; denovo enguiry was not
permissible is not correct that they have issued the charge
memo as per the directions given in the earlier OA, that
there is no other rule required to initiate denovo enguiry

against the applicant and that the applicant can prove his

o
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innocence of the charges levelled against him.
7. During the course of hearing the learned counsel
for the applicant relied upon the sub-rule-2 of Rule-10 of
the Railway (D&A) Rules, 1965. The Rule-10 relates to the
action to be taken by the disciplinary authority on receipt
of a report of the enquiry officer. The Sub-rule-2 states
that on receipt of the report it may for the reasons to be
recorded in writing remit the case to the enquiry officer
for further enquiry and ﬁhe enquiry officer is thereupon to
proceed further enquiry according to the provisions and
Rule-9 as far as may be.
8. The learned counsel for the applicant relying
upon the observations made in para-9 of the order of this
Tribunal in OA contend that the respondents have to
consider only whether further enquiry can be made or not
and that it is not competent for fhem to issuve a fresh
chargememo  dated 7-2-97. If that was the true
interpretation of the directions in the earlier O0A we
could havé accepted his contention. However, the direction
in the earlier OA is to institute fresh proceedings. 1In
our humble viks, "to institute fresh broceedings“ mean and

mean,
only reason to issue a fresh charge memo.
9. The applicant could have sought for clarification
from the ‘Bench which issued the direction to clarify
whether it was for the respondent authorities to consider
only from the stage of representation received from the
épplicant against the report of the enquiry officer who
enquired the charge memo dated 4-6-91 and to proceed
further or to issue fresh charge memo.
10. We feel that the contention of the applicant has
no substance, for the simple reason that the applicant in

the earlier OA had even challenged the competency of the

o
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-4 -
autﬁority who issued the chargae memo the applicant was
working as Station Superintendent at Gadag. He was working
4n the Operating Department. The charge sheet was issued
by the Divisional Safety Officer,' Hubli. The Safety
Department and the Operating Department are two different
departments. An official working in Operating Department
i i~
wilfonﬁe under the administrative control of the Safety
Department and vice-versa.
11. In the said OA, even though the reépondents
L5suand.
vehemently attempted to justify the inneocenee of the charge
.
memo by the DSO, Hubli, the same was repelled by the Bench.
It is only on this technical ground the punishment was set
aside and the directions to institute fresh proceedings was
issued.
12, Hence, we are not in a position to accept the
contention of the applicant that the respondent authorities
are not competent to issue fresh chargememo dated 7-2-97,
13. In that view ¢f the matter, we find no merits in

this OA and accordingly the OA is dismissed. No order as

to costs.

(R.RANGARAJAN)

MEMBER({ ADMN, }
Dated : The 17Fh March, 1999. &ﬂﬂiﬁ
{Dictated in the Open Court) W
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:Jrnef- ithas also beendecided that cases that occured during the inlervening
Fil- 04, i.e. from 1925 onwards, where the Railways have already sancticnsd
émspf{al Leave for periods beyond 120 days on leave salary equal to leave
“‘;raryi"'m’e on leave on average pay. need nol be re-ppened.

3 This has the approval of the President and issueswilh the concurrencs

B ] :
Erihe Finance Direclorate of the Ministry of Railvays.

Necessary code correction will follow,

s

SERIAL CIRCULAR NO. 8/83.
Circular letier No.P (R) 805/VI Daled; 29-1-1993.

5 Copy of Board's Iettter No. E (GP) 86/2/61 daled 22.12.92 is published
fffcr information, guidance and necessary aclion.
7

<

= goard's letler daled 10/11-1-90 referred to therein was circulated as Gazetted =
= drcular No. 007/90 under feller No. PIGAZ/S62/CL Il ta CL Il dated 2.2.90.

Copy of Board's Iztter No,E (GP) 86/2/61 daled 22.12.52. Addressed
lo General Managers all Indian Railways and Gthers.

el

{2

Sub:-  Limited Departmenta! Competitive Examination for promotion
lo 30% of Vacancies in Lhe case of posis of Assl. Personnel

. Officer.

Ref:- Para 2.1 of this Ministry's letter of even number dated
10/11-1-80 on the above subject.

- . A doudt has been expressed whether the conditicn of 3 years non-
ji: forluitous service in Grade Rs. 1600-2650 would be applicable for selection for
. the post of APOs against 70% quota of vacancies. ‘
It is hereby clarified that only those employees who have put in a
minimum of 3 years of non-fortilous service in the Grade 1600-2680 and
A 2bove are eligible for selections against 70% qucla of vacancies of Assistant
; Ef’érsonnet Officer..
: While seleclions already finalised based on different interpretations,
$hould not be disturbed, wrilten examinations wherever already held should be
allowed to pe processed furiher.
SERIAL CIRCULAR NO. 9/33
No. P. 487/ 1V PC/6/CRCVo!. Il Dated: 3.02.1993.

Sub-  Restructuring of certain Group "C' and "D Cadres.

i Lk

RV 07 il \la»,}_q[!

- Copy of Railway Board's letter No. PC. HI/34/CRC/] dated 27.1.93
Tegarding restructuring of certain group "C' and "D" cadres is published for
infcrrnation, guidance and necessary Prompi action. For the purpose of
fesirucluring the cadre sirengih as on 1.3.83 is 1o be taken into account which
will inciude the posts of Leave Reserve and Rest Givers. The staff who will be

i t

e R e———
N R e e
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promation transfer etc.. ... -

As a measure of rationalisation {he Raibways should

Provisions14.

of Rest provide rest givers staff in (€ appropriate grade most
givers. _ convenient to the administration at any particutar loca
‘ “tion and need not necessarily be inthe same grade. -

Refusal 15. _Suchofthe Staff as had refused promolion befare issue of
. these orders and “1And debaired for promotion May be
considered for promotion, in relaxation of the extant orders as
a one time exception, if they indicale in writing that they are

= - .=wilingtobe considered for such promotion against the

X 4.3:93 and arising gue 10 restructuring.

. vacancies existifig on 3
This relaxation wiil not be appiicable o vacancies arising after==
1.3.93. e eeee magms

{ R

K Lo LLTEL b 32, y
. 16. - Instrugtions for improvemernt of produdtivity, rationalisation
B and economy afe being issued separately. S

The Railways will carefully assess requirernent of funds

Provision 17.
:of fundsin - on account of {his restructuring for the year 1993-94 and
include the same in the Revised Estimate for 1993-94.
trucling shoutd

the Budget
- - payment due 10 staif cn account of the res

be made and bocked in the Financial Year 1993-94 The ~
Board desire thal the restructuring and posting of staff >
after due pracess of selection shouid be completed

expeditiously. AR

{i) Transponaﬁoﬁ Traffic Department
) IS S BT

. (i) [P St

.- Transportation power Department.
(iy Traffic Commerciat Depariment

e @
g‘; - '(iii}' 7“77—_ -
i3 4 Annexure "D’ Medical Depaniment.

Staff commaon o All Engineerfing De-panmems
+ Workshops Technical Suporvisor + Arti sans etc

(iy Accounts + Cash & Payl Depanmenl. -
(i o '
Signal & Telccommunication department.

Givil Engineering Depanmeni (Ganéman) Mechanical
£ngineering Depariment (CMT) .- ..
Calegories common to mare that one Depariments

. Annexure 'E'

nnexuse “F'

257 Annexure G’
5%3.Annexure H
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Goods Guard 1 200-2040 100 -
‘ 1350-2200 e é"a——--—-
it Assistant. . .850-1400 100 LT
i
T | Guard/ 1200-2040 .
{4 TS Brakesman T e
o i P e L o o e —n — i — ——— - 35
¥ Group O =~ 750:940 50 o
| ] N - B T rann ~samgag,, - - =4
L4 Staif RRE
i ! BB
| 50 e rony
| f 775-1025 sy
' e ____ANNEXURE -"® 3
- STATEMEN'T REGARDING RESTRUCTURING OF GR. "C' STAFF
OF TRAFFIC TRANSPORTATION (POQWER) DEPARTMENT - - sudg
Annexure o Boérds letter No. PCiti/91/CRC/1 dated 27.1.583 azaM
CATEGORY GRADE (RESRP) EXISTING % AGE REVISEDD-‘&-_fo ‘
o o B {11+ I
Mail Oriver  1640-2900 100 i SyaT
(Superfast . ] crriz
Mail & Express
Tainsonly) —
________ 80
Passenger 1600-2860 100
Daverd . - . oo - ) 20ﬂ 6
Moter Man 1640-2900 - . .e_=
(All Passenger . , g
5 U 7 i )
Trains& EMU -
Servi(_:g (_J_nm ______________________
. 80 -
Goods Driver  1350-2200 100 > g
{All Goods 1600-2560 - :
T
o 80 wh
Shunier 1200-2040 100 o
1350-2200 S S 1
First Fireman/ 350-1500 i0c
Electrical 1200-2040 ) -
Assistant/Diesel
o Assisgnt
7 - _Secand, £25-1200 100
Fireman ~ 950-1500_ _
S ST O S AT
SR

STAFF OF COMMERCIAL DEPARTMENT

L

L CATEGORY - -~ GRADE (R3] - - EXISTING % AGE
Commercial 975-1540 000 20
: “Clerks 1200-2040 27 7 a5
% including 1400-2300 29 25
. Weigh Bridge 1600-25860 9 12
lerks 2000-3200 -5 8

Ticket

* Checking 1200-2040 37 .35
: Staff. 1400-2300 29 25
1600-2660 9 12

2000-3200

1200-2040
1400-2300

45 40
1600-2660 10 12/
_____ 2003200 . _ 5 __ 8
. g‘-Foomote: The revised per;entages wilt allso apply to Weigh Bridge
¥ Clerks, where this category exists separately from thal of
- [ Commercial Clerks, On Railways where Commercial

Clerks and weigh Birdge Clerks are in acom
commeon seniority the revised
combined cadre.

bl .
- Foolnote:

tobe combined with Ticket Cheekingstat

= scale enly, for the limited purpose of de
1 Posts in scale Rs. 1600-2560 and Rs.
1% ihe category of Train conductors will

separele category as at presenl.

Zlom pre-page:

COMMERCIAL DEPARTMENT
GRADE (RS)

EXISTING % AGE

1400-2300 35 tw
1600-2660 20
2000-320C 40.5

ANNEXURE - "¢
STATEMENT REGARDING RESTRUCTURING OF GR.'C &'

Annexure to Board's letter No. PC- IV91/CRCA dated 27 1 93

- REVISED %AGE

bined cadre with
Percentages will apply tc the

The cadre of Train Conduciors in Scale ]s. 1400

finthe carresponding
lermining higher grage
2000-32200, after which
cantinue 1o exist as a

e

e

ANNEXURE -*C* (i1}

g:f:‘STATEMENT REGARDING RESTRUCTURING OF GROUP ‘¢ & "D STAEF Of
% 1)

BEVISED %AGE



10.Annexure T

CATEGORY

: SREDERSRP) ExisTing o - : .
Station 1200-2040 __ng BEVISED %ag: L] AIEGORY  GRADE(RSRP)  EXISTING %AGE  REVISED %AGE
(’iz:ir's/AdSMs 1400 - 2300 70 : : 3l __ 14002600 7 1 15

ine . - -
Cattey 1600-2660 10- 2 2000-3200 58 55
Aeromtive 1 2000-3200 9 s AT T 2753500 21 o
dlive - - e
————— _Brs3son, - T 3 - shunting 1200-1800 40 .30
— Eien Ay T T T e . 2 Masteriamadar1200-2040 40 - 45
1200-2040 13 o e 1400-2300 . 20 " 25
I ime T Tweme T Tm T Ty T
(Separate Cadre}1400.239 87 1200-2040 40 40
Allemative 2 15002500 - ] $400-2300 215 25
SMs T T T —— 3 1600-2660 -3 3
14062300 13 aoos00 12 D0 2
1600-2650 435 4] 800-1150 35 25
.2000-3200 i35 & 950-1500 -7 88 75
2978350 10% o st e
in Grade * 950-1500 100 ST
~~~~~~~~~~ Rs.2000.32¢ N . ' T "
Yard Masler 1400-2305—___'_‘"‘:'0———-—-—0 ________ - -_%":_—::ggﬂm—__;i—:____ ______ 2 ;?____.__
. 40 ‘1. ooinoig . === :
1600-2650 I M L -
200 0 o ADm==ETT : In the existing .combined .category of Pointsman/Leverman/Shuntman/
0-3200 _E;—;;; e 17. 24 ; Cabinman, the posts of the Cabinman are to be taken in lhe scale Rs. 950 -
- ) 237?‘3500_—_; e —2 - - . 1500. . . i
_ Traffic SR T T T ———ee__ 3 L ANNEXURE -A (i)
.- ’ 1 T - ’ [ -
Inspeciors/ . 1600-2550 s X - -SIATEMENT REGARDING RESIRUCTURING QF GROUP 'C & ‘D' STAFF.OF
Movément 2000_3200 15 1 TRAFFIC TRANSPORTATION DEPARTMENT '
2753500 417 30 CATEGORY  GRADE (RSRP) _EXISTING %AGE  REVISED %AGE
e il 53 y i :
Train Clerks 950-1509 I — E R ‘- 21 -hiall_cilfﬁds__ _1400-2800.- _ _ cto0 L
. 25, ; -
: ‘ 1350-2200 100 ~ 80
1400-2500 - ’ -

Slatf

- L STATEMz REGARDING RESTR
TRANSPORTATIO

3 } Y
AR
16
Personnel & Stap;
UCTURING OF

dated 27.1.1993

stical Depanimeni + Wara Keepin

‘ N TRAFFIC DEPARTIE
E AEHT
Annexure tg Board's joiiar No. PCill/gq CRCH

ANNEXURE afi}
GROUP ¢

FL ‘ wE # = ‘n 4 -,
T S 3 AT A £
¥ 4 = ¥ gt s
ST S B 3 e ‘é' 3 ;‘; .
- %, £ ) h % 5 oY '.'!25"
= ;.5.
Lo IS
2y e
- 17
EEr
1200-2040 27 25
1400-2300 23 - 30
.- 1600-2660 20 20‘
ANNEXURE -A (i)

STATEMENT REGARDING RESTRUCTURING OF GROUP 'C' &8 "D
STAFE OF TRAFFIC TRANSPQRTATION DEPARTMENT




2000-3200
2375-3500

Artisan 950-1500
Staff . 1200-1800
1320-2040
1400-2300

750- 940

=e===*=Afisan
Khalasi 800-1150
* Drawing/ 1200-2040
Design/ 1400-2300
Estimating 1600-2660 25 25
Staff 2000-3200 25 - 7735 -—

Foolnole:"The Esisling postsin scale Rs. 2375-3500 in production Uhits at ICF,
DLW & CLWwill continue as a part of the percentage provided for postsin scale _
Rs. 2000-3200. . ‘

ANNEXURE - F (i)
STATEMENT REGARDING RESTRUCTURING OF GR. ‘'C’ -
STAFE OF ACCOUNTS AND CASH AND PAY DEPARTMENT

Annexure to Board's letter No. PC- [II/91/CRC/1 dated 27 .1 93

CA.TEGORY GRADE (RS) EXISTINGSTRUCTURE REVISED STRUCTURE

Accounis Ratio 1:7 Ratio- 1:6

Staff {Between Supervisors(Between Supervisors

(General Aics) and Clerks) SO(A/cs)+Sr.50(A/Cs)
and

fAccounls Clerk
Jr.Accls. Assti.& Acclts.

Traffic Aics Ratio - 1:10 Ralio - 1.9

{Between Supervisors - -

SO(A/es)+Sr.SO(A/es) _.

o h and

Accounts Clerk
JrAccls. Assit. & Acctts,

b 1356-2200 50 a5
L Print . 1400-2300 40 50
Examiner 2000-3200 10 : 15
Cashier 1200-2040 20 !
E I MNon- o
© Ji, Supervisory)  1400-2300 80 - 60
‘!s‘__ . 1840-2500 < 20
‘;_ ‘ ""'__""_"“"'_'“_-""'__ ———————————————
= Shroff 950-1500 40 a5
£ 1200-2040 40 40
o 1400-2300 20 25
: B _ ) -
Lg"ﬁr ——‘———"‘——""‘——"‘——""—"‘—_‘“——"_’—"!’— —————
%‘ - ANNEXURE ¢
15 STATEMENTREGCASDWGRESTRucrURINGw-GRoup "C'STAFF OF AC-
z UNTS & CASH & PAY DEPARTMENT
*1:‘ Annexurelo Board's leller Ne. PC-HIS1/CRCH dated 27-01-1993.
J:. RESTRUCTURING OFCADREOFCASHIER(SUPERWSORS)
by 13, .
2 Rai fsli ' c
{é:; Railways Exrslmg_ Strength Restructured Slrength revised by CRC
HE (SCALE)(RS) {SCALE) (RS)
2003-3200 16C0-2650 Tolal 2000-3200 1600-2660 Total
15 15 K] 20 10 30
11 18 27 17 0 27
7 7 14 10 4 14
10 18 5 13 13 26
10 21 S I T I CI
8. . .10 " 19 13 - I L
10 0.t s 20
11 8 19 15 4 15
L 19 32 19 13 32
96 122 218 135 83 218
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“~Commercia %-;800- --
- coon 1150

1

————

2
————
Claims/Rates
R&D/Markeling

fnspectors

Inspector 1200-2040

1400-2300
1600-2560
. 2000-3200

“** Bill Issuery
Catering Stores

Instructiong contai iy
ned in Boa
DC/1 dateg 17.7.84 may be k

eol in vi .
the cadre of the bil Issuers/c ering Staren e fes

atering Stores Clerk.
ANNEXURE - "¢ (iify

. RESTRUCTURING OF GROUP "¢ &D

TAFF OF co

, MMERCIAL DEPARTMENT

nex '
ure 10 Boant's letter No. PC. MRH/CRC/H dated 27 1.93

CATEGORY [RS)
GS‘AOE RS EXISTING % aGE REVISED %ace

fuciuring

STATEMENT REGARDING

—_——R

T = 4 e
. 95(}-1500 255 e
- 12001800 =~ — - - 20 v
1320-2040 o
Head Waiter/

800-1159
Head Bearer

8251200

- Attendent
(1st Class)

Legal Staff 1600-2850

" 2000-3200

‘,’—_—P_’

§ " Malaria

s letier No. PCIIg 1 op 3

T R

A G R TR fay et

SRR TS
L e ot i

25k
Eeoabh

ANNEXURE - D'
STATEMENT REGARDING RESTRUCTURING OF GR. "C' &0 -
STAFF OF MEDICAL DEPARTMENT
BOARD'S LETTER NO_PC- 11/191/CRC/1 DATED 27.1.93

CATEGORY GRADE [R5} EXISTING % AGE REVISED %AGE

1200-2040 35 "
1400-2300
1600-2660 e
2000-3200

- Health &

lnspedﬂl"

1350-2200
1400-2600
1640-2900

1320-2040
1400-2600
1640-2900

1400-2600
1640-2900
2000-3200

975-1540
1350-2200
1400-2600
1640-2900

Dresser/
OT Asst.

800-1150
825-1200
950-1400

-* Footnote: The 5% post§ in Rs. 950-1106 é;;édz of DreSser/OT-Assl-willbe
admissible if 2.5% posts in Rs. 950-1400 grade are presenlly available in the

* cadre. This may be confirmed to Board enclosing authority for alloting grade -
Rs. 950-1400 to Dressers/OT Assit.

ANNEXURE - 'E'

STATEMENT REGARDING RESTRUCTURING OF GR. "C' & 'D' STAFF CF ALL
’ ENGINEERING DEPARTMENTS INCLUDING WORKSHOPS

Annexure 10 Board's letter No. PC- 1I/81/CRC/t dated 27.1.93
CATEGORY GRADE (RS} EXISTING % AGE REVISED B%AGE
Technical 1400-2300 30
Supervisor 1600-2660

,:&.?—.-;rv- ki,
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g
Copy & Soard's letter No.E (G) 80 AL 1-31 dated 19.1.1983.
= ammendmenttoindianRIy. EstablishmentManual Vol. 1 {Revised
' Edition 1989) -Para 1004, T

decided that Para 1004 of the indian le_
1989) should be amendedas perAdvance 3

The Minisiry of Railway's have
Establishmer Manual Vol.1 (Revised Edition

Advance Coiraction Slip to the LR.E.M,, Vol.1- 1989 Edition.

Advance Corraction Slip No. 1

para 1004 (i) - 'REM (Page 128)

Substitule Sub-Para (i) of Para 1004 'as under:-

“\When {he cizim is not over {hree years ald from the date it becomes due,

imespective <ithe amount involved.”

(Authority: Railway Board's leller No. E(G) 90 ALL-31d1.19.1.93)
SERIAL CIRCULAR NO. 11793
Circular letler No, P(R) 227/X DL 09.2.1993
Cop';';—.:f;a.dviser81arf RailwayBoard's D.0.lellerNo. E{D&A) 92/RGB1 76dated F
4 1.4993 is puthished for informaticn, guidance and necessary aclion. Board's lete &
dated 12.12.51 referred to there in was circulated as 5.C. No. 25/92 of 24.3.92.
. Copy vi Adviser SlaffRailway Board's D.O. letterNo. E(D&A} 92/ RGBE-176dzied
1.1.93. Adcressedlo Shii. D.C. Mishra, General Manager S.C.Rly./sC.
Suh:- Procedural lapses in conduct of DAR cases on the Railways. .
Kinciy Callformy D.O. letier of even number dt. 13.12.81 suggesting ways & 4
means to c-eck occurrence of procedural lapses in conduct of DAR cases on e a
Railways. 1L was suggested therein that proper documentation of all relevani il
circularsfinctiuctions and exposure of concerned officers/staff therelo would go 21079 &
way in ensuiing thatno infirmities creepin the conduct of DAR cases on the Raitway> %
2 Il has come to our natice thal even now procedural lapses continue 10 oot I
sointing tow sidsthe need for reileration of instructionsibid. 1am enclesingan illustratvs
listof the lagunaa. 1suggestihatan exercise should be launchedto updatethe knowlel? ¢
of concemed oificers/ staffand expose themtorecentchanges in DAR procedureJ’fE-""f’>
' ANNEAUEE

1. Fra:mia7 of Charge Sheéls:- Contravention of RS{Conduct) Rules aré invobed
unnecessar.y.2sinthe case ofaTemporaryslatusCasuaiIabourremavedfromse”f.; :
oncharge ciszouring employment fraudulently by producing bogus Casualiaboufcf_’;?i

and false ¢zglarations. Inihe Chargesheet it was mentioned that by this act, hE:="4
contravens=3 Rule 3(1)().(iy and (i) of Conduct Rules. CAT ruledthat foundalionofu
charge that (=2 employee contravened Conduct Ruleshad alien through because 172
- niles cannc’ be attracted when the alleged misconducl was committed be“?re,',: A
became a raitway servant. Reference to intringement of conduct Rufes i *.4
Chargeshezicouldhave been avoided asthe misconduct previousto employmen -

T

AT T e
S

Raihways. g
i




STAFF OF CIVIL ENGINEERING DEPARTMENT /MECHANICAL
Annexureto Board's letter No. PC-[1I/91/CRC/1 dated 27.1.83 ;
CATEGORY . GRADE [RS) EXISTING % AGE REVISED % AGE .J:g:
Gangrary 7751025 30 U
Trolldymans - 800-1150 70 55
Géteman
- Watchman: —. - 8251200 - 20
o0 15 15
1400-2300 ' 35 25
CMT 1640-2900 25 30
2000-3200 25 30
ANNEXURE-T

35
. fU 1200-2040 35
Al s it sl
HEXURE G -7 and 20 25
. B an Estt 1400-2300 12
STATEMENT REGARDING RESTRUCTURING OF GROUP 'C' &y otrer I 1600-2660 10 '
STAFF OF §IGH2L & TELECOMMUNICATION DEPARTMENT Exd”d’"g 8
. : uni —— e —
Annexuce o Board's letter No. PC- [I/91/CRC/ dated 27 1.93 G R 2000-3200 S
e slaﬂ) ———————— 20
-q:é"% P 950-1500 35 :
CATEGORY GRADE (RS} EXISTING £ AGE REVISED %AGE e . 1200-2040 42.5 ; 35
: k ol ’ b5
Typists 13 !
ESM(SAT)  950-1500 2 15 ! 1400-2300 7 12
L 1200-1800 3 25 1600-2660 e "
1320-2040 45 50 3 200_(1-1%0_0____ e
1460-2300 5 10 he— T T T L% 35
——————--—-~—--——————————-—----__———_.____"___’19, 3" yisc. Group D 750'9325 T 0 85
TELEPHONE  950-1500 s 25 -2 gaffinciuding 7751 o
OPERATOR  1200-2040 425 15 =l Safammaofc&_w_r)f_pl_l_-_______.,______—a——-—;s
1400-2300 on 25 § e - 750-940 0 45
1600-2660 7 1 S 7751025 50 20
20003200 25 4 g ?’“’WDepn 800-1150 -

STATEMENT REGARDING RESTRUCTURING OF GROUP 'C' &°D'

* STATEMENT REGARDING RESTRUCTURING OF GROUP'C* &°'D*
STAFFOF COMMONTOMORE THAN ONE DEPARTMENT

Annexureto Board's letier No. PC-111/31/CRC/1 dated 27.1.93

GRADE [RS) EXISTING % AGE
950-150¢ 20

CATEGORY

REVISED % AGE
Ministerial

tin
Board's leller No. E(NG) We2/Ccoit dt. 17.7.1992, may be keptin

. ; he Typists.
view while restructuring the cadre pfthe Typ ANMEXURE - "J

o 5D
STATEMENT REGARDING RESTRUCTICH OLF ;i?f:;ueucm
STAFE OF STORES & PERSONNEL § STATISTICALDEZS ,

_1-93 -
E Annexure 1o Board's letier No. PG, /g 1/CRC!H dated 27-1-9 :
- s AGE
' é;'TEGORY GRADE (RS) _ EXISTING % AGE %
1 WardKeeping 1400-2300 i.’l; , "
3 Suarr. 1600-2680- 0o o®
L -5 ee T 2000-32000 S B
1 A,Fj_e-r;onnel o 20 -
Inspector/ 14002300 Lo o Y T
Wetfare o w0 W S
Inspector/ 1600-2660
HOER Inspector/ ” s
Statistical/inspectors 2000-3200

Publicity Inspector.

SERIAL CIRCULAR NO. 1093 o
Circutar letter No. P(R) 436/\REM DL 09.2.18

i lished for
Copy of Board's fetier No. E{G) 90 AL-31 dated 19.1.1993 is publishe
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Form No.8

(See Rule 29) |
| BY RP.AD. |

v
v ' | [
CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH AT HYDERABAD :
Ist Floor, HACA Bhavan, Opp: Public Garden, Hyderabad-500 004. A.P. (
' ' r
ORIGINAL APPLICATION NO. 1477, OF 199 7. :
VIS, . -, espondent (s} : ‘
| The G.M., SRERFLC c, sectbad.sanothes

Applicant (8)G.Satyanarayana.,
Represented by

_ Advocate Shri :V.Rajeswara R0,

Represented by
5C for Rlys, |

Advocate Shri: K.Sudhaker Reddy.

To - ' .
f

\,1./ The General Manager, South Central Railway, Secunderabad,
_ | | r

, ” ' |
Ae Senior Divisional Operstimg Manager, Socuth Central Rallway, Hubli,
: ’ !

\
!

Whereas an application filed by the above named applicant under Section 1 9 of the Administrative Tribunals At

1985, as in the copy annexed hereunto has been registered and upon preliminary hearing the Tribunal has directe
f

that you should be given an opportunity to show cause why the.application should not be admitted.
' , I

Notice is hereby given to you to appear in this Bench of the Tribunal in person or through a Legal Practitioh

Presenting Officer in this matter at 10-30 AM. of.the ... Twenty Sdxthe ... day |

November 7. -
! , 199....... to show cause, why the application should not'

admitted. If you fail to appear, the application will be heard and decided in your absence.

Novenrber, 199

Date : %% 7-11-97.

fof

-




[ ooas o '
High-Ceurt of Andhra Pradesh
at Hyderabad o
A?PELLATE SIDE
: - DISTRICT

i
;

VAKALAT

N
&f— No. o | 0i 199)
AGAIN'S'TF
No. - ... | of199
" L 2 AGG PTED
. PO SN )
. ?i
. | . APPELLANT
| . Advocate for  PETITIONER
| “ RESPONDENT
i .
K. SUDHAKAR REDDY
. BSc.LLB.
HIGH COURTIOF A.P.
ADVOCATE
- . |  APPELLANT
a S e Advgacate for PETITIONER
- | | RESPONDENT
Address for service ; | : Phone : 551455

Residence : H.No. 2-2:1132/5, Opp. SBI,
New Nallakunta, Hyderabad. .



c AT
m the High~-Court of Judicature, Andhra Pradesh
at Hyderabad

i’

APPELLATE SIDE

® A‘ No \ M7 of1997

AGAINST
No. of 199 on the file of the court of
G (E — : Appellant
‘ W{ _ Petitioner
VERSUS i '

_ l en — : Respondent

Petitioner

in the above Appeal /Petition do hereby appoint and retain

K. SUDHAKAR REDDY

B.Sc., LL.B.,

Advocate/s of the High Court to appear for Me/Us in the above Appeal/Petition and to conduct and i
prosecute {or defend}.the same and all proceedings that may be taken in respect of any application connected |
with the same or any decree or order passed therein, including applications for return of documents or the receipt
of any money that may be payable to Me/Us in the said appeal/Petition and also to éppear in all appeals, and

applications under clause XV of the Letters Patent and in applications for review and for have to appealito the
Supreme Court '

— M
CG -Saﬁ/ MW !
s :
tcertify thatthe contents of this Vakalatwere readoutand explainedin

my presence to the executant, or executants who appeared perfectly to understand the same and made his, or
her or their signature or mark or marks in my presence. '

Executed before me this LP‘ “\r‘ day of N O\/‘ 1 1997
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Central Administrative Tribunal,

Hyderabad Bench, Hyderabad.
— "

OA/GA-No. [Ln} of 199

MEMO OF APPEARANCE

V. RAJESWARA RAO
ADVOCATE

Standing Counsel for Railways,
Addi. Standing Counsel for Central Govt,

Counsel for..2- &S 2o DENTY

Address for Service § /‘
104/2 RY, Sanjeevar

HYDERABAY




re

-~

Central Admmlstratwe Tribunai, Hyderabad Bench,
HYDEBABAD

oA/ No. 1LY of 199 Z.

BETWEEN

‘C\ ‘_Stﬂktramkch\f AN | Applicant (s)

Vs.
- ‘
/\'C‘%{‘MH‘*‘-““%V“ Respondent (s)
S o Kc«lﬂtk—zc‘«\/’ SQUJ\M\Q(_L\;"C\WJJ
MEMO OF APPEARANCE

To,

..........................................................

---------------------------

cesama.ass . RN TR R T N N R RN T TR Y T IR

(here furnish the particulars of authority)
by the Central/State=Cerrerrmrsrt/Government Servent/ . ................. authority fcorporaticn/
society notified under Sec. 14 of the Administrative Tribunals Act, 1885. Hereby appear for

applicant NO .. ..cccvnenn. ..../Respondent No
for them in all matters in the aforesaid cases.

Place : Hyderabad
Date i 2~ &«

Address of the Counsel for Service
V Rajeswara Rao

104,72 RT. Sanjeevareddy Nagar,
HYDERABAD - 500 038.

.................... and underteke to plead and act

V. RAJESWARA RAO
Standing Counsel for Railways,
Add!. Standing Counsel for Central Govt.

Signature & Designation of the Counsel,
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G.Satyanarayans | e |
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1. The deneral Man*mr, gouth. Cﬁ.ﬁtféli'xailway,
ﬁﬂcun“sﬁb*?‘! : ' ‘ el

2..59ﬂi0r‘“i?iﬁi¢?ﬂl Opera*iag Mhn«ger,' ,f
sout‘z cfam:m}, ﬁaiiway, Hubld. | -

‘ - ‘ h vsfBPPOBdRnLE, ‘
counnel for €ha Apslicant 3 | Mr.R.Sudheker Reddy’
co::.me-l fr:a!.‘ tha nﬂgmn"‘cnta ’t Hr,‘ﬁ.,}ﬁjégwarg _gfa_& o
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